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PART IV
Regulations, Orders, Notifications and Rules, of the Government of 

India, of the Government of Bihar, and of the High Court. 
Papers extracted from the Gazette of India and Provincial 

Gazettes. Orders of Commandants of Volunteers Corps i

COMMERCE AND LABOUR DEPARTMENT 
NOTIFICATIONS 

The 7th November 1945

Serial No. Description. Price per lb.
Rs. a. p. -3 Roasted Coffee Beans—

In 7 lb. tins (Nett wt.)
Sunlight Roasted Coffee Beans— 
In 7 lb. tins (Nett wt.)

Brooke Bond 
Pure Coffee 1 lb. packet 
French Coffee 1 lb. packet 
Dilkhush Coffee 1 lb. packet 
Dilkhush Coffee 1 tablet

II 15 3No. 5513-Com.—The following notification, issued by the 
Government of India, Department of Labour, is 
republished for general information.

1 9 6
*1By order of the Governor 2 3 0 

2 2 3 
2 0 3 
0 0 9

2R. L. NARASIMHAM 
Secretary to Government 3

4 iSimla, 12th October 1945
No. TRC(I)-3—In exercise of the powers conferred by New Delhi, 30th June 1945

section 5 of the National Service (Technical Personnel) No. 60 (8)-F.P./44—In exercise of the powers conferred 
Ordinance, 1940 (No. II of 1940), the Central Government by sub-section (1) of section 16 of the Coffee Market 
is pleased to direct that the following further amendment Expansion Act, 1942 (VII of 1942), the Central Govern- 
shall be made in the notification of the Government of ment is pleased to direct that the following amendment 
India in the Department of Labour No. TRC-3(2), dated shall be made in the notification of the Government of 
the 16th March 1944, relating to the constitution at Patna India in the Department of Industries and Civil Supplies, 
of a National Service Labour Tribunal for the Provinces No. 60 (8)-F.P./44, dated the 19th May 1945, namely :— 
of Bihar and Orissa, namely “ In the said notification, under the sub-heading * Brooke

In the said notification, for entry 1, the folio-wing entry Bond for the word ‘ packet * against items 1, 2 and 3, 
shall be substituted, namely :— the word * tins ’ shall be substituted ”.

t “1. Regional Director of Resettlement and Employ
ment, Patna (ex-officio)—Chairman.”

N. C. SRIVASTAVA 
Dy. Secy, to the Govt, of India

i

!
'I

I
J. D. KAPADIA

Deputy Secy, to the Govt. of India 
New Delhi, 21st July 1945

No. 60(S)-F.P./44—In exercise of the powers conferred 
The 7th November 1945 by sub-section (1) of section 16 of the. Coffee Market

No. 5515-Com.—The following notifications, issued, by the Expansion Act, 1942 (VII of 1942), the Central Govern- 
Government of India in the Department of Industries and ment, after consultation with the Indian Coffee Board, 
Civil Supplies, are republished for general information. is pleased to direct that the following further amend-

By order of the Governor monts shall be made in the notification of the Govom- 
R. L. NARASIMHAM

i
!

i

.Secretary to Government Supplies,°f uIndl,9tries "“d ’Civil 
Coffee Control . °* 60(8)-F.P./44, dated the 19th May 1945

New Delhi, 19th May 1945 e(C^T' .,

”*to item ij the

consultation with the Indian Coffee Board, is pleased to fix f ?nS )nom' ^0 Per t\n
as follows, with immediate effect, the maximum prices at /ox ..ill u V0?' PeiLtin

J- which the following proprietary blende of coffee may be ;tom 4 fnp !*ub'hef'^8 “ Brooke Bond ” against
3 sold retail in British Indiasubstituted ” h figUre the figure ‘ 6 ’ sha11 be

Serial No, Description

1
I

!
i1/1/6

-/D/3 3
i

I
'Price per lb. R. A. MAHAMADI 

Deputy Secy, to the Govt, of IndiaRs. a. p.
Stanes

Red Label Pure Coffee—
In 3 lb tins 
In 5 and 7 lb. tins 
In 14 lb. tins and 20 lb. tins 

French Coffee and White Ensign 
Coffee—

In 1 lb. tins 
In 2 lb. tins 
In 7 lb. tins 

Red Ensign Coffee—
In 1 lb. tins v 
In 2 lb. tins 
In 7 lb. tins

-
!1 LAW DEPARTMENT1 II 0 

1 10 0 
1 10 6

NOTIFICATION
The 6th November 1945

No. 5493-L.R.—The following Ordinances, promulgated 
by the Governor-General are hereby republished for 
general information.

2
2 2 3 
2 1 9 
2 1 3

By order of the Governor 
R. L. NARASIMHAM 
Secretary to Government

• •

3 New Delhi, 27th October 1945 
ORDINANCE No. XL of 1945

2 5 0 
2 4 6 
2 4 0

• •
AN

ORDINANCE
to provide for the forfeiture in certain casts not provided for 
by the Army Act of pay and alloivances of certain persons 

subject to that Act
Whereas an emergency has arisen which makes it 

necessary to provide for the forfeiture in certain cases not

Polson
Royal Blend Pure Coffee— 
In 1 lb. tins (Nom. wt.) 
In 7 lb. tins (Nett wt.) 

Sunlight Pure Coffee—
In 10 lb. tins (Nett wt.)

1 2 2 0 
1 15 3

4
2 1 9 6



M ORISSA GAZETTE, NOVEMBEBM946
^ART1vTit350

£o^ co at onco., „,,w, , 4 for by the Army subject *°nferr0d b/ after cla thc present hostilities ” means?rOVldndIuowances of certai P f the powers t out ® namely * Ration °£GoVcrnment may, by notification

- ssr^ ** js be tta **• - *“Schedule ^^ ^.GeneralisPj' ^ — in the ^“^ilitiee tenure e , WAVEl.l.

*te “ 1- "e called the Armymay

whole or anyP' Act (44 & 4o Vi°t., e. GoVernment if _The following notification issued b
gubjec ? r :ted by order of the_C°n t 0f Enquiry No. 27181-S-T- department of Industries and'Civil

rsrfe^ouc?.. *»*.“*">“rtedHto 2* T5£~* Ifi.™ int<”'Srt.le<« “•SESJ. Sl~.W
under the orders of, - prisoner by

’« th^b
the enemy through i«nt of d neg ect of duty, or SStodieic. of r>“\S"p“»»c hr *b" TJS’

(d) haymg been taken, gervice when d was P 
failed to rejoin His Maje. y
to do 80.

wnoY* General

y the

By order of the Governor 
C. S. JHA 

Secretary to Oover 
Newsfrtnt Control

mnent

New Delhi, 15th September 1945
No. NP-10 (36)/45—In exorcise of the powers cw„ , 

by sub-rule (2) of rule 81 of the Defence of India 
(2) The Central Government may at any time cancel in the Central Government is pleased to direct that h 3’ 

whole or in part any order made under sub-section (1), and following further amendments shall be made in the N * le ^ 
any such cancellation may be with retrospective effect. print Control Order, 1941, and to further direct

3. Courts of Enquiry—The Commander-in-Cliief of His reference to sub-rule (1) of rulo 119 of the said Rules .X * 
Majesty’s Forces in India or any officer authorised by him notice of the amendments shall be given by the Dubl
in this behalf may constitute a military court of such tion of the same in the Official Gazette :— " P Uca* 
composition as the constituting authority thinks fit to 
enquire into and report to the Central Government on any

of the nature referred to in sub-section (1) of section 2. 1. After sub-clause. (6) of clause 2 the following sub-
4. Power to withhold emoluments pending enquiry— clause shall be inserted, namely :—

Where the conduct of any person is to be enquired into “ (c) “ newspaper ” means any periodical publication
under this Ordinance, the Commander-in-Chicf of His printed on newsprint. It shall include any. supplement 
Majesty s Forces in India or any officer authorised by him or annual edition of a newspaper but shall not innhidn i 
iu this behalf may order that the whole or any part of the poster.” 
pay and allowances of such person shall be withheld 
pending the orders of the Central Government on the 
report made oil the case under section 3.

In the said Order—

case

2. In clause 3, the ‘ Explanation ’ to sub-clause (5)’shall 
be omitted.

DHARMA VIRA 
Deputy Secy, to the Oovt. of India

The 7tli November 1945
No. 27184-S.T.—The following notification issued by the 

Government of India in the Department of Industries'and 
Civil Supplies, is republished for general information.

By order of the Governor 
C. S. JHA

Secretary to Government

WAVELL
Viceroy and Governor- General

ORDINANCE No. XLI of 1945
AN

ORDINANCE
further to amend the War Injuries (Compensation 

Insurance) Act, 1943
Whereas an emergency has arisen which makes it 

necessary further to amend the War Injuries (Compensa- jyew 20th October 1945
tion Insurance) Act, 1943 (XXIII of 1943), for the purpose No 90;M(166)/45—In exercise of the powers conferred 
hereinafter appearing ; by clause 14 of the Brass and Copper (Control) Orte

Now theeefore, m exercise of the powers conferred by j945, the Centra) Government is pleased to exempt ® 
section 72 of the Government of India Act, as set out m dealers ^ hand mad(; Brass and Copper uteisils . from «». 
the Ninth Schedule to the Government of India Act, 193o visions of c!auS0 4(a) and [b) 0f the said Order,

effect from the of the issue of the Order op to. the *81 y

1. Short title and commencement—(I) This Ordinance 1 0Vember 1945* tcapADIA
may be called the War Injuries (Compensation Insurance) . J.-D. llArA •
Amendment Ordinance, 1945. Deputy Secy, to the Govt, oj

-r.
1

r
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